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Deputy-Speaker: The ques-

“That this House agrees with
the Tenth Report of the Comn-
mittee on Private Members' Bills
and Resoultions presented to the
House on the 25th July, 1067

The motion was adopted.

1540 hrs.

RESOLUTION RE. WAGE PREEZE
POLICY

Mr. Deputy-SBpeaker: Shri K.
Ramani may now move his resolution

Shri C. K, Chakrapani
Sir, 1 am moving it.

(Ponnani):

. ®Noes: The name of one Member cuuld not be recorded,
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Mr. Deputy-Speaker: Yes; Shri that the slogan of price freeze and.
Chakrapani. dividend freeze is meant 1o cheat the

Shri C, K. Chakrapani: Sir, I move
the following resolution:

“This House is of opinion that
the majority view expressed in
the recent Chief Ministers' Con-
ference regardmg the wage freeze
policy is detrimental to the mil-
lions of industrial workers and
Government employees and re-
commends to the Government to
take immediate steps to check the
rising, prices and ensure cent per
cent neutralisation of the entire
rise in the cost of living of indus-
trial workers and salaried em-
poyees.”

Mr. Deputy-Speaker, Sir, the sub-
ject under discussion is an important
one, Before dealing with the subject,
permit me to say a few words as a
buckground to this resolution, Every-
body knows that on the eve of the
fourth Plan, this talk of wage freeze
began in our country, It is the general
economic crisis that led them to say
80, In 1966, the then Minister of
Lgbour, Shri Jagjivan Ram, referred
to a wage freeze in the Indian Labour
Conference. After that, after devalua-
tion, Mr. Morarji Desai, in his memo-
randum to the Prime Minister, re-
ferred to this wage freeze, The Prime
Minister guite publicly considered
this matter to be extremely useful.
Now, we hear that wage freeze will
be accompanied by dividend freeze
and price freeze. In this connection,
I would like to say that even if the
recent threat of dividend freeze is
implemented a portion of that divi-
dend will go underground. Therefore,
the talk of price freeze and dividend
freeze is meaningless as far as this
Government 1s concerned,

1543 hrs.

[Simr C. K. BEATTACHARYYA in the
Chair].

This Government cannot curb the
rising pr'ces. So,. my contention is

publie,

This question assumes specia] im-
portance in view of the recent dis-
cussion of the Chief Ministers. All
the Chief- Ministers, except the Kerala
Chief Minister, directly or indirectly
supported the concept of wage freeze.
In this connection, I would like to
add that the delaying tactics of the
Government of India in granting dearw
ness allowance to the Central Govern-.
ment employees is also causing con-
cern among large sections of the Cen-
tral Government and State Govern-
ment employees,

While coming to the main problem,
I must say that the concept of wage
freeze is nothing new so far as this.
Government is concerned. The offi-
cial statistics compiled by the Labour:
Bureau indicates that between 1951
and 1964 there has been no increase-
in the real wage of the Indian workers,
1 admit that some increase in the:
money wage was obtained through the:
bitterest struggle vy the workers. So,
my contention is that there hag al-
ready been a freeze in this country.
Three -Five Year Plans have been im-
plemented by this Government. I
would like to know whether the liv-
ing conditions of the workers have:
been improved. Certainly not,

In this conection, I would like to
point out that the money wage bet-
ween 18951 and 1964 has gone up to
42 per cent. At the same time, dur-
ing, this period, the price index has
increased by 44 per cent, This means
the real wage was less by four per
cent,

I shal] explain this. If a worker
was getting Rs. 100 in 1951, after the
implementation of the three plans,
now he gets Rs. 142, though he is
expected to get Rs. 144, Instead of
getting, Rs. 144,- he gets only Rs 142
This clearly means his pay is less by
4 per cent, Where is the increase in
real wage? There .is no increase at
all -The conditions of .the weckers:
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have become worse, Between 1951
and 1967, prices have gone up by 93
per cent and money wage has certain-
ly lagged far behind the phenomenal
rise in the cost of living index,

Government says, the national in-
come 15 1ncreasing. Between 1951 and
1967, national income in real terms
‘has increased by 20 per cent. 1 would
.ask the minister why the real wage
of the Indian worker has not increas-
ed in the same proportion? Where
has the surplus money gone, Mildly
speaking, it is pocketed by the indus-
trialists and big business people.
Between 1955-56 and 1962-63, the in-
-dustrial profits have increased by 85.8

per cent, according to the Reserve
Bank, One can very well know
‘where the money is going. This

money is not distributed among the
workers or salaried employees, Here
I would like to say that this money
does not include black money. This
is the declamed profit of the indus-
trialists. Today the rea] wages are on
par with 1939 wages. What does this
‘mean? The real standard of living
of the workers has not basically im-
proved., It remaing the same as that
of the pre-war period.

The result of the low wage of in-
dustrial workers can be seen if we
study the profitability ratios and
labour share in industry. In 1851,
according to the annual survey of in-
dustries, the emoluments received by
the workers constituted 45.2 per cent
of the tota] value added by manu-
facture. In 1963 the relative share of
the workers’ wage went down to
$9.8 per cent.

Now lét me examine the recent
pronvuncemnents of our Finance Min-
fstér. He has indicated freeze in
money wage: If this Is allowed to
be implemented, it will 'mean a virtual
cut in wages. and will lead to 2
serious situation al] over the country.

What are these mrguments of the

Finance Ministert He savs that wage
fréeze iz meant for fightine ihflation.
He further adds that it iy directed for
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cconomic growth by augmenting sav-
ings. The third gargument of the
Finance Minister is that wage freeze
may enhance our export,

My arguments are these. It is utter
falsehood that by curtailing wages, we
can fight iuflation. During the ihr.e
plans, real wages have not gone up.
Still there is inflation. Such being the
condition, who will believe that the
Finance Minister is keen on cnecking
inflation? The reality is that during
the three plans, the real wage has not
been increased. On the contrary,
inflation in our country has increased.
So, what is the intention of the
Finance Minister? The intention is
quite obvious, He wants a curtail-
ment of the earnings of the workers
demand DA as a result of price rise
and it is not that the prices are in-
creasing because of higher DA. The
increase in direct taxation, deflcit
finaneing, and non-developmenta] ex-
penditure are 'mainly responsible for
inflation. The Government, it seems
to me, does not think of these evlls.
Instead of checking these three evils,
the Government now wants to attack
at the roots of salaried employees and
industrial workers. 1

With regard to my second point, I
must say this to the government. Des-
pite all these measures, our develop-
ment is stagnating. The profitability
of the concerns s going up. At the
same time, the rate of production is
going down. It is not due to the
fault of workers that the production
is golng down. The ‘main culprit is
govetTmerit and its bankrupt policies.
The economic policy has to be chang-
ed. Unless there ig a fundamental
charige irl the economic policy of the
goveriment nothing ocah be achieved.
We cannot comg out of the present
trouble unless some thing to that
effect is done,

The third point is that our export
is net an encouraging one. The Gov-
ernment shou'd not put the blame on
the workery for our slackness In ex-
port. N is devaluation that has led
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our export to thus state of affairs. The
follow-up action is taken by this
government at the dictates of Ameri-
can imperialism. There is no reason
why workers should be subjected to
hardship for the servile policy of the
Government,

Now, coming to the Central Gov-
erument employees, | must say that
their condition ig extremely bad. They
are getung agitated, Before indepen-
aence the lowest paid employee used
to get Rs. 55. Today the lowest paid
employee gets Rs. 117. This means
his real waze is |ess oy 20 per cent
in comparison with 1447, Though the
cost of living index is 205 today, he
ig compensa.od ony up to 175 taking
1049 as the base yca:, He is not given
cent per cent neutralisation with the
result his real wages go down as and
when priceg increase. Now the reality
is that government employees are not
happy at the report of the Gajendra-
gadkar Commission, because for higher
categories he has reduced the rate of
compensation and for the lowest cate-
gory he has recommended only 87 per
cent neutralisation. The Chief Minis-
ters do not want to neutralise the rise
in price. Here I would like to quote
Professor Gadgil. He says:

“The draft outline of the Fourth
Five-Year Plan contains extracts
from a policy statement by the
Government about wages and
salarieg of its employees, In this,
the Government is explicit about
the Inability—almost undesirabj-
lity—nt giving, full compensation
for a rise in the cost of living, This
can only mean that the financing
of the plans requires a cut in the
earninge and, therefore, in the
standard of llving of even low-
paid government servants.

The rise in prices in India after
1883 has been inadequately com-
pensated for in relation even to
the lowest paid Government ser-
vants; it may be safely presumed
that i{n relation to” all classes in-

_ dirated above at vnfnerable, it ’
“ “had a highly adveérss effect”

JULY 28, 1067
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When the Central Government em--
ployes wanted to have an intarview
with the Finance Minister, I must say
that the attitude of the Finance Min-
ister was arrogant and adamant. I
shall read the contents of that letter
No. 8743-PSF|67 dated 22nd  July,
1967:

“With reference to your letter
of 15th July, 1967, seeking an
interview with the Deputy Prime
Minister to discuss the recommen-
dations of the Gajendragadkar
Cummission, I am desired to say
that since Government is already
awarc of the views of employees
on these recommendations, no
useful purpose is likely tp be
served by a personal discussion
with the Deputy Prime Minister
at this stage,

1f however your deputation is-
keen to mect the Deputy Prime
Minister, in spite of what is stated
above, you c.'nr to see him on
8th August, 1957 at ].15 p.m. at
12, Parliament House. May I
have a line in confirmation.”

This is a letter written on behalfl
of the Dcpuly Prime Minister, The
Finance Minister should have given
an interview to the Central Govern-
ment employces. They wers denied
an interview, Of course, it wiil never
solve the problem,

The Finance Minister knows our
views. We know hig views. Such
being the case, what iz the use of
coming over here and discussing
things? It will serve no purpose.
However, the Finance Minister shows
an adamant attitude towards the Cen-
tral Government employees.

This and the bther attitude of the
Finance Minister shows that they are
determined to implement the wagé
freeze, Now the Government iz de-
controlling” commodity ~ after éom-
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modity. You have lifted control over
cement, You have lifted control over
steel and coal. Control over textiles
was partially lifted. Now they are
planning to decontrol sugar, Under
the present set-up, this decontrol will
result in further increase in prices.
You want the workers to suffer, If
you stop the price rise, nobody will
demand DA. If you fail to check the
price rise, the industrial workers and
the salaried employees will be forced
to launch a struggle against this
Government to compel this Govern-
ment for full neutralisation.

In this connection the Central Gov-
ernment cannot evade the responsibi-
lity for financing the State Govern-
ments' DA to their employees.

The Central Government should
give cent per cent neutralisation to
Industria] workers and salaried em-
ployees. )

In al] tripartite conferences the
Government have accepted the linking
of DA to the price index But this
hag remained only on paper. Unless
the Government take immediate steps
to implement these decisions, Govern-
ment will have to face unprecedented
countrywide agitation in the coming
months. So far as the prices are con-
cerned, I warn the Government that
if the Government does not put an end
to the price rise, the price rise will
put an end to this Government,

Mr. Chalrman: Resolution moved:

“This House is of opinion that
the majority view expressed in
the recent Chief Ministers’ Con-
ference regarding the wage freeze
policy is deterimental to the mil-
lions of industrial workers and
Government employees and re-
commends to the Government to
take immediate steps to check the
rising prices and easure cent per
cent neutralisation of the entire
rise in the cost of living of indus-
trial workers and salaried em-
‘ployees.”
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There are some amendments also.

S8hri 8. M. Banerjee (Kanpur): Sir,.
I beg to move:

That in the resolution,—
add at the end—

“and also to pay dearness al-
lowance to the Govern-
ment employees as recome-
mended by Gajendragad-
kar Commission without
any further delay”. (1).

Shri Chintamanl Panigrahi (Bhub-
aneswar): Sir, I beg to move:

That is the resolution,—
add at the end—

“and requests the State Gov-
ernments to play their
part in keeping in check
the galloping rise in prices
of essential commodities
by ecnsuring equitable,
efficient and fair distribu-
tion of such enmmedities.”
(2).

Mr. Chalrman: Both the Resolu-
tion and the amendments are now
before the House. Shri Somani.

Shri Randhir Singh (Rohtak): Sir,
what about this side? There should
be one speaker from that side and one
from this side.

Mr, Chalrman: Leave it to the
Chair.
Shri Randhir Singh: It is alwaye

left to the Chair,

Shri N. K. Somani (Nagaur): Mr.
Chairman, Sir, there are very few
occasions when I agree with the state-
ment of a leading Communist Mem-
ber. It is one such accasion. Professor
Hiren Mukerjee, a little while ago
while opposing the third reading of
the Finance Bill, said that all the pro-
blems of this country are due to inept,
inefficient and unimaginative policies
of Government. I could not agree
with him more. The crux of the
matter in this Private Member’s Re-
solation here presented before the
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House is of such a serious consequence,
which is affecting the whole country
that all our plans and progress and
the aspirations of the people

Wage Freeze

Mr. Chairman: if I may interrupt
him for a minute, there are a good
number of speakers, both from the
Opposition and from the Congress
side and 1 would suggest that the
Members might take as little time as
possible,

Shri 8. M. Banerjee: This is the
only Resolution today. We can
devote the whole time to it.

Mr. Chairman: FEven taking into
consideration the whole time, a
number of speakers will not be ac-
-commodated,

Shri S, M. Banerjee:
minutes to each.

Mr. Chakrman: Ten minutes will
not accammodate all the Members

Let it be 10

‘whose names I have got here. I have
got 15 names sent to me,
Skri Ramga (Srikakulam): From

our group only one name was sent.
Let him have 15 minutes,

Mr. Chatrman: This is a sugges-
‘tion only for the convenlence of all,

Shri N. K. Somani: Sir, [ was
saying before I was interrupted that
this problem of rising prices is the
erux of the matter and there is no
point in considering either a wage
freeze in disolation or a dividend
freeze in isolation or a profit freeze
in isolation because it is a part of our
total economic picture.

16 hrm

I would like to quote briefly from
Shri Gajendragadkar's Report who
‘hag examined the entire issue of the
dearnesy allowance very recently. He
‘has observed:

“The most serious aspect of the
national economy today is the
steep and continuous rise in prices
which has been witnessed in the

JULY 28, 1967
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recent past. The problem of
dearness allowance cannot be con-
sidered in isolation from this as-
pect and, to that extent, is even
more complex than ever. During
our deliberations, as indeed dur-
ing the course of the whole in-
quiry, we have been impressed by
the fact that the core of the pro-
blem relates not so much to be
devising of a suitable formula
for the payment os dearness al-
lowance in future, as to the for-
mulation of wise and purposeful
economic policies which would
achieve a reasonable degree of
price stability in the near future.”

He has touched the core of the pro-
blem and he hag maintained and pro-
ved that if this Government follows
wise and purposeful policies in this
country, the price stability would be
achieved and this continuous rise in
prices, not only from week to week
but from day to day in certain cities,
will, certainly be arrested. Therefore,
I submit that there is no point n
discussing this problem in piecemeal.
This is a splendid opportunity to have
a close look at our entire econgmic
structure,

The Finance Minister himself, in
his Eeonomic Survey for 1066-67, has
admitted that the wholesale price
leve} in the last year has risen by
16.5 per cent on top of a steep 25 per
cent rise in the preceding two years
and even in the period of the last few
months when he had the oppartunity
or being the Finance Minister the
prices continue to rise. Therefore,
whether you grant DA, or whether
you freeze the wages in isolation, as
an ad hoc solution to our economie
problems, I submit, is not going to
help our ecomomy. I submit that
this has to be examined more from a
fundamental peint of view as far as
the Government policies are concern-
ed. .

About a year ago, the party in
power thought that the panacea of
all our economic ills lay in devalus-
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tion of the rupee with which, I am
sure, many Congress Members and the
whole country is extremely disap=-
pointed today, Similarly, everyone
in the country is being given the im~
pression today that the panacea of all
our current problems lies in the next
good crop, in the pext good monsoon.
1 submit that it is a part of the pic-
ture, What is going to happen to the
imbalances that have been created in
our economy? Who is going to
challenge Rs. 800 crores investment
thut ic being committed to the Bokaro
Steel Plant?

Shri Ranga: It is a waste.

Bhri N. K. Somani: When you
look at problems from an ad hoc or
a political view-point, it is bound to
eat into the country's economy, The
prices are not going to come down
because our productivity, our national
output, ig not in relation to our pro-
ductive capacity today. What is going
to happen, for instance, if we have a
good monsoon but the industry is not
assured of spare parts, is not assured
of adequate credit supply and is not
assured of removing the anomalies
that have arisen out of devaluation?
A little while ago, you heard that the
Finance Minister after one full year
has provided a little bit of a remedy
as a part of the follow-up action to
devaluation which should have been
taken one year ago. After all, if there
is a serious disease, if there is an eco-
nomic malady, we cannot afford to
wait for a periol of one year till the
Finance Ministor wakes up to the
realities of the situation.

Then, you hrard the day before
yesterday, as a defence of the manage-
ment about the profitability of the
Hindustan Steel Lid., the Stee]l Minls-
ter saying that the eight months in-
ventory was justified because some
other public sector projects had 38
months inventory, Is that an answer
to our solution?

Further, the Food and Alriculture
Minister 3 few months aga, wrote ©

1838( Ai) LS—11.
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me that he was personally looking

into the matter of the colossal amount

of wastage of foodgrains due to the

pests, rodents, storage and transporta-

tion. But two days ago, his Deputy
Minister said, “We have not been able

to locate the problem. We do not

know how much quantity of fund-

grains is being wasted like this.” If

they cannot locate the problem, how

cap they diagnose the same?

The Home Minister says that he is
trying to contro] the situation all over
the country. Doeg he not anticipate .
what is going to happen in Wes
Bengal during the Puja season? ls ne
prepared for that? Does he alsp
realise that the capital is flying away
from West Bengal to the detriment of
the whole country’'s economy? These
are the problems, If the export
possibilities have been created ac-
cording to your export incentives and
export policy at the beginning of the
year, you do not record at all the
fluctuations and the changes that
occur in the world markets from
time to time. You deny the export
incentives that are due to the business
or industry and yet, you expect them -
to export at par with leading pro-
ducers in the world, This, 1 submit,
is the main problem, Who is going 1o
be responsible for the better return
from the public sector enterprises:
The Finance Minister and the Plan-
ning Minister, in the prestigious
Annual Plan that has been submittec
the day}‘ beforg yesterday to the
House, have stated that the upward
trend in prices has once again re-
sumed from about the middle of April
this year, after this Government came
into the seat of power, and by the
end of June, the index of wholesale
prices had moved up to 2172 as
against 2027 at the end of March
which is a little over 7 per cent. All
this, 1 submit, is a part of our entire
economic malady which s afflicting
our country. Then there are scme Sug-
gestions. T think they are valuable,
put forward bv this Government in
this Annual Plan of 1967-88, which
must be urgently gone into.
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The first suggestion of additional
resource mobilisation is in respect of
the removal of food subsidy and the
Finance Minister says that a good
€Top, with its favourable impact on
foodgrain availability and prices, will
create a proper condition for the
withdrawal of the food subsidy. The
Planning Minister has also hinted at
the possibility of the removal of the
remaining subsidy on fertilisers, He
hag also shown that the Government
has to launch a drive, and the
credit co-operatives have o launcl,
a drive for collection of 1and
revenue and other taxes, the arrears
which are long overdue, Here is
money which is lying with you, here
is money which is due ‘o you. Let
the food subsidy be withdrawn, let
the fertiliser subsidy be withdrawn,

and be given to the minor irrigation -

projects of various States; let wells
be energised, These are the ways
in which we must remove these
momalies.

Coming to productivity and wages,
I will just quote this, In an Address
to the Trede Union Congress at
Black Pool early in September, 1966,
Mr.” Harold Wilson, Prime Minister
of UK., observed:

“Increased money wages
without higher productivity will
‘be a hollow mockery.”

This is also a relevant factor in
our Indian economy. We canmot go
on giving hundred per cent neutra-
lisation for the price spiralling which
is as a result of the wunfortunate
government policies. and the industry
and business should not be made to
suffer for that. Wages have at one
stage—the earlier it is Jdone the
better it would be—to be related to
the productivity of labour. Then
only you /11 see that the cost of
production comes down; then only
you will see that prosperity comes
to the nation; then only we wil have
our abilities to export at lower costs;
then only u solid and abiding founda-
tion for industry ir Iadia will be
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laid. Therefore, I come once again
to the premise that I began with
when I raised this problem, '

I am very grateful to the hon.
Member for having given this oppor-
tunity to the House to go deep into
this problem. 1 hope that the Gov-
ernment will look into it from the-
entire aspect and will see that the"
question of the total income policy
is related to the realities of the day
and not based on any doctrinnaire
consideration,

Before ending, I will just quote a
few lines from the Report of the

Gajendragaikar Commission. The
Gajendragadkar Commission them-
selves have ghserved:

“If the Government were Lo
show by action . . ." and not by
prestigious documents, not by
doctrinnaire  consideration; it
savs, and I repeat:

“If the Government were to
show by action that they were

serious about contrulling the
prices on an emergency basis,
there would be adequate res-

ponse from the
respect of this"

employees in

I can assure them that there will-
be adequate response from the em-
ployees, from the employers, from
the Parliament and from the nation
and the society at large. But let us .
first be convinced that the Govern-
ment is honest in its sincerity and
that it is prepared to have a fresh
look at these problems, that it Is
prepared to fight in a cumulative
fashion to rid this price spiral which
is eating into our progress.

Shri Chintamani Panigraht
(Bhubaneswar): The monster of
rising prices today has become a
matter of concern for the entire peo-
ple of this country, and particularly
to those who are wage-earners. This
problem of rising prices cannot be
discussed or dealt with plece-meal
It needs an integrated approach. The
most urgent thing is the stabilisatiom
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of prices. If we fail to stabilise the
prices and we ask the workers and
the government servants that their
wages ghould be frozen, we shall not
succeed, and I do not think anybody
either on this side of the House or
on the other side of the House would
agree to such a proposition,

Taking into consideration all these
aspects, I believe the Finance Min-
ister and Government are trying to
evolve a kind of an integrated
approach by which this monster of
rising prices can be really checked.
Otherwise, what will happen is that
when once the prices rise, the wages
also would rise, and again the prices
would rise and again the wages
would rise, and this would go on in
a vicious spiral. People have begun
to have a kind of disbelief as to
whether Government would really be
in a position to check the pricés.
Therefore, whatever action may be
taken in the coming months, the
people must at least have the confi-
dence in the measures that ure taken
and they must be put into effect at
least at some points so that the ever-
increasing prices can be cheked, at
least so far as the essential commo-
dities are concerned,

1 wag just looking into the rising
flgures of the consumer price index
number for working classes. I am
amazed to find that in almost all
parts of the country this number has
been incressed. It was 240 in
January in some place but it went
up to 2% in May, and still it is
rising. In June also it had risen and
in July also it has been rising. In
Silchar, it was 197 before and it had
gone up to 220. In Cuttack, in
Berhampore, in Gauhati and other
places also, the consumer price index
numbers for the working classes have
risen very fast. The question before
us now is this. When the consumer
price index numbers 6 are rising #0
fast, can we simply ask the workers
to agree to a wage freeze, as my hon
friend Shri N. K. Somani was just
trying to suggest when he said that
the pujas were coming and so on?
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What he was driving at was this,
namely that since the pujas were
coming, the working class population
would demand greater bonus ctc. be-
cause the puja period ig the wusual
period when they bargain and get
more money from the employers, and,
therefore, that kind of an apprehen-
sion is there.

with this
remember the

When we try to dea]
problem we should
large-scale unemployment in our
country today. According to the
latest assessment of the Planning
Commission. the total number of un-
employed today is about 10 million,
7 million in the rural areas and
about 2.5 million in the urban areas.
S0, there is a rising tempo of the

unemployment problem. As regards
educateq unemployment, there
are 8 lakhs of matriculates and

under-graduates, one lnkh graduates
and post-graduates, and over 5000
engineering graduates without jobs.
When that is the position today.
naturally, we want to provide more
employment to the people. At the

same time, we want to check the
rising prices also. Therefore, it is
high time we should think of an
integrated  policy  without any

further delay.

Mr. Chalrman: The hon. Member
should try to conclude now.

Shri Chintamani Panigrahi: I have
just a few suggestions to make.

Mr. Chatrman: T am following him
very closely,

An Hon, Member: Because of the
puja? ’

Mr. Chairman: I am always devot-
ed to puja.

Shri Chintamani Panigrahi: What
is the present crisis that is being so
much talked about? To my mind, the
present stagnation in industries 1is
given too much of publicity. I do not
agree with some of my hon. friends
here when they say that there is a
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complete recession in the country so
far as industrial development is
concerned,

Therefore, 1 say there has been too
much publicising in this country of
recession. For what purpose? I say
it is a calculated move to pressurise
the Government and people of the
country to give up the entire concept
of planning, to give up efforts at
unearthing black money, to give up
getting more and more tax from
private industry and to throttle the
proposed control over banks, nationa-
lisation of general insurance and also
nationalisation of foreign trade, This
is a kind of game, g conspiracy to
achieve these objectives.

Some people have been saying that
the banks because of the new policy
of Government have curtailed credit.
They complain that they do not get
credit for private industry. But look
pt the figures of advances to indus-
tries by banks. As on 3lst March
1964, scheduled comimercial banks
advanced Rs. 1104.40 crores; as on
315t March 1966, they have advanced
Re. 1508.79 crores; in July this year,
it has gone up by Rs. 355 crores. Of
course  the credit is selective; it
should be.

My suggestion is that every indus-
try in the country must have
workers' councils. These councils
must look into the accounts. Once they
are taken into confidence, they will try
to economise. Of course, there must
be a limit to the rate of profit.
During the last twenty years, under
a kind of protection from Govern-
ment, private industries have grown
up. They have been day in and day
out abusing the public sector. It is
to their misfortune that now Govern-
ment have stopped placing orders
and there is this erisis. Out of the
annua) soending of Rs. 6.000 crores,
namely Rs. 4500 crores have been
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by way of orders placed with private
engineering  industries, chemical
industries and so on for purchase,
They have been the beneficiaries of
these orders. When there has been
a little tightening of this expendi-
ture because of the present economic
conditions, because of financial
stringency, they raise a hue and cry.

It is time that every industry in
the country, in the public sector and
in the private sector as well orga-
nise workers' councils. If necessary,
they must also forgo the margin of
profit for some time and the profit
should not be calculated at every
point of production. And overall
percentage of profit should be calcu-
lated. The margin of profit should
be limited to 3 or 6 percent so that
the workers will have more and
more incentive to work, they will co-
operate in effecting economies, and
wasteful expenditure can be checked
and cost of preduction cut down. In
the last twenty wyears, with all these
facilities given by Government to
private industry, they have not been
able to supply goods to the con-
sumers at a cheap rate.

So far as the engineering indus-
tries are concerned, they have got the
capacity of nearly Rs. 34 croree
worth of production. They must try
to maintain themselves without
depending more on easy government
orders. Thev should reduce their
cost of production so that they cam
be competitive and help boost ex-
ports withowt depending only on
internal crmsumption,

Therefore. at the present moment.
any iden of freezing salaries and
waeges of ~overnment employees or
of the wnrking class cannot solve the
problam: an the other hand, it will
arrentu~te it Therefore, there
should hr an interrated policy de-
visel whirh =ill take into account

all  thaem  semecte.  profits. wages,
dhﬁrﬁ_ﬂ\‘c enet of production 'ﬂd
other thines
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Shd 8. M. Bamerjee (Kanpur): 1
awm grateful to the hon. member who
bas tabled this most timely resolu-
tion on wage freeze.

You remember that a news item
appeared in many of the newspapers
in Delhi and particularly in the
Times of India, it was covered by
the PTI, on 24th July, 19687, and its
heading was “Integrated plan to
freeze wage-price is almost ready”. I
wanted to raise this question here,
and I wanted a reply from the hon.
Deputy Prime Minister, who is the
Finance Minister of this country, and
I wanted him either to confirm or
deny this report.

The report reads:

“The Government of India is
understood to be actively con-
sideMng an integrated scheme to
achieve price stability compris-
ing measures of discipline both
in respect of prices and wages
applicable to the public and
private sector alike. The packet
- of measures envisaged includes
the deferment of increment in
dearness and other allowances in
both Government and private
sector employees till the end of
the current financial year, f{e.

Mareh, 1968

R further says:

“The complicated exercise at
the official level is nearing com-
pletion, Subject to the Union
Cabinet's approval, the Deputy
Prime Minister and Finance Min-
ister, Sh¥i Moérarji Desai, is
expected to outline the plan in
Parliament before it adjourns by
the middle of next month”

It has been mentioned in this
House that many of the Chief Min-
isters have suggested * at the Chief
Ministers’ conference that there should
be a wage freeze. I speak from per-
sonal knowledge as far as the Chief
Minister of U.P, is concerned, and his
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present victory shows he never sug-
gested a wage freezee What he
suggested was that when the Centre
raises the dearness allowance of the

Central Government employees,
obviously it has repercussiuns wa
the State Government employees,

because I am one of those who feel,
sincerely feel, seriously feel, that
there should be no difference in the
matter of dearness allowance ar least
between a State Government em-
ployee and a Central Government
employee in the same city, becaue;
if potato is available, say, at 50 paise
per kilo, a State Government em-
ployee cannot go to the shop and say
that he is working under Charan-
singhji and therefore he should be
given at 25 paise. This is illogical
That was the main thing. The
Chief Minister expected some finan-
cial and, rather some subsidy frum
the Centre. That was one of the
reasons he said that if you increase
the dearness allowance of the Central
Government, he will have to do it.
Many of the State Governments, es-
pecially the non-congress govern-
ments have declared that there will
be parity in the matter of dearness
allowance between the Central Geov-
ernment and the State Government
employees, and we must congratu-
late them. So, there was no sugges-
tion like that. Rather, it was sug-
gested by the Finance Minister I am
told, that he could not resist the
pressure, if they wanted to resist the
pressure, they could do . What he
meant by resisting pressure was that
he was unable to resist the pressure
because the Central Government em-
ployees  agitated regarding full
neutralisation of the rise in the cost
of living, and the Gajendrgadkar
Commission was appointed. Mr.
Cnjendragadkar was no Irse A
person than the ex-Chief Tustice of
Tndia. When this commission was
appointed, there was vehement
opposition about its terms of refer-
ence, but still some of us decided tn
participate in the deliberations and
give all co-operation te Mr, Gajend-

ragadkar in this partiewlar job.
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The report of the Gajendragadka:r
Commission, certain portions, were
read by my young but very learned
friend Mr. Somani. Some of ihe
portions we agree to. We do not
agree even with the report because
that has given neutralisation only in
the case of one set of employees, the
lowest paid employees, Rs. 70-109.
Ninety per cent neutralisation is
suggested only in one case—class IV
employees. He has not suggested 80
per cent neutralisation in the case of
class IIT employees, drawing Rs. 110-
180, LDCs, the most troubled
section, called the lower middle
class. We were opposed to his report.
We want a discussion and fresh
arbitration. But even that report is
not accepted by the government on
the ground that it is not possible for
the government to pay Rs. 62 crores.
It is withholding D.A. from February
1867 on the basis of 185 points, from
June 1967 on the basis of 195 points.
Long live this government, if it
remains in power. The report says
that there should be pay revision
once the index reaches 235 pointe.
The terms of reference of the Gadgil
‘commission was whether the DA has
come to stay in the country.
Mr. Gadgil is no more with us.
Khandubhal Desai and others were
members of that commission and I
also tendered evidence. Mr, Gadgll
came to the conclusion that DA had
come to stay. Even the first pay com-
mission envisaged that the prices
might stabilise after the ccssation of
hostilities at 165—170. But that
expectation was not fulfilled. This
government has been unable to hold
the price line after independence.
This government does not want to
pay D.A. even on the basis of the
commission’s recommendations. They
are weeping that they will not be
able to find Rs. 32 crores today.
Today when I speak here another
slab is due to be given to the central
government employees. Tt is unfair.
Legitimately, ' legally and morally
‘also they should find this Rs. 120
crores. and they will have to pay it.
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There is the question of recession in
the country. It has not been denled
by them. While replying to the
debate on the Finance Bill, Shri Desa
said that there should be more effi-
ciency and people should work more;
he complained that people did not
work, People do work in this
country. Otherwise, how is the
government functioning? The entire
government is run by the LDCs and
UDCs. If you find out who the first
man to sign on a file was, it will be
the LDC; ultimately Mr, K, C. Pant
or Mr. Bhagat or anybody else will
sign. There is a saying in Urdu:

e Aot Y waw § foa faan
AT § AT ATHT a9 FT AL
g omgr o fwdr s Y
zrra & feema A8 g "

1f a clerk writes with his pen some-
thing on a file, nobody can possibly
change it, even the minister cannot
change it. 1 was wanting a discus-
sion on this subject and I womld
request you to give some time to
speak on this. They want to have a
wage freeze and in today's paper
there is a proposal to pay the DA'in
the form of cash bonds. No govern-

ment employee or even a private
sector employee is going to have
confidence that the present central

government will not topple. This is
the age of toppling governments,
U.P. has already survived but you
are losing in M.P. Today the House
had been adjourned in Bhopal on a
flimsy ground for two days.

Shri A. S. Saigal (Bilaspur): It
was for giving a ruling by the Speaker
and for this reason the House was
adjourned,

Shri S. M. Banerjee: The toppling
of the MUP. government will not
affect Mr. A.'S. Saigal here.

Mr. Chalrman: Your five minm
should be put to the least use:
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Shri 8. M. Banerjee: He said that
they must have the compulsory
deposit. Why was that compulsory
deposit scheme scrapped? Though it
was meant to save something, it was
found to be impracticable. What is
to be saved? Today, when this Gov-
ernment in 20 years has not been
able to check the prices or hold the
price line, this Government is not
morally justified to ask the Govern-
ment servants to tighten their belts
further. I am sure that if the DA
Commission’s report is not properly
discussed, there will be difficulties
‘What was the reply of the hon. Fin-
ance Minister, when the employees’
representations wanted to meet him;
all of us signed it. His reply was
that the Government is already
aware of the views of the employees
on these recommendations and so no
useful purpose was likely to be
served by a personal discussion with
the Deputy Prime Minister at this
stage. The Deputy Prime Minister
added: )

“If however your deputation is
keen to meet the Deputy Prime
Minister in spite of what |is
statedq above, you come to see
him on 8th August . . ."

After all, Sir, the Deputy Prime
Minister is not Qutab Minar or Red
Fort. We are interested to discuss
the matter with him. He is not an
exhibit. We want to discuss the
entire matter with him. He refuses ta
discuss the matter with them.

Mr. Chairman: The hon. Member's
time is up.

Shri S. M. Banerjee: I would only
take one more minute and 1 shall
have done. I support this resolution.
I would request the hon. Minister
to take steps in this regard. Shri
K. C. Pant is here and the Minister
of State in the Ministry of Ldpour,
Shri L., N. Mishra in also here. Shri
L. N. Mishra sald in reply to a ques-
tion that he is not golng to make any
wage freeze.
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The Minister of State in the Min-
istry of Labour, Employmen; and
Rehabilitation (Shri L. N. Mishra):
1 still hold to that statement.

Shri 8. M. Banerjee: So, iha
Cabinet is divided, It started from
the Deputy and it has gone up to the
top. I would only point out that
the Labour Minister is opposed to the
wage freeze, But the Finance Min-
ister thinks that under a given
circumitance, they should have this
cash bond. What is this? They do
not know what is happening. This
is going to result in a big strike in
the country. The Central Govern-
ment employees are going to march
towards Safdarjung Lane, to the
hon. Prime Minister’s house, on the
3rd August, 1987 with the request...

Mr. Chairman: So, not to Qutab
Minar!
Shri S. M. Banerjee: No, Sir., Ws

all hold her in high esteem. So,
what ¥ am saying is that they will
march there, in deputation, to meet
her in deputation and request her to
persuade the hon. Finance Minister
to see reason. The other day, the
hon. Finance Minister salg “I do, not
refuse to see anybody.” But then 1T
laughingly said he refused to see
reason! So, Sir, in all seriousness T
say, that the all-India Trade Unio»
Congress to which I belong has taken
a decision that any wage freeze a'
this hour, when there is a race
between hunger and anger, when
there is a race between starvation
and famine, when the wages have
fallen below 1947 level, if there is
going to be wage freeze, it will be
wrong, and that there will be a
general strike and nobody then can
rave it. T am not saying it in a
threatening spirit. I really appeal
to the Government through you to
svold that situation and let us bulld

the country.

Shri K. B, Ganesh.(Andaman snd
Nicobar Islands): Mr. Chairman, Sir,
this proposal of the wage freeze now
being actively considered by the,
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Finance Minister is a proposal which
in my humble gpinion is fraught with
serious consequences, because it
affects the most organised sector wul
the Indian people, that is, the orga-
nised working classes and the Gov-
errrment employees. As we know, all
trade uynion organisations in this
country are opposed to a wage frecze.

An hon, Member:
INTUC. '

Including the

Shri K. R. Ganesh: Yes; includ:iag
the INTUC, as the hon, Member says.
We also knew that in the past when
this matter was brought in Parlia-
nent and in other platforms, many
leading spokesmen of the Govern-
ment had also opposed it, because as
my friend Shri Panigrahi pointed out,
there cannot be control of wages un-
less there is an integrated policy
with regard to income and prices, It
has been pointed out here that prices
have been increasing and the basic
problem before the Indian people is
one of spiralling prices. We have
failed to check the price increase in
thenpast and I feel that whatever
measures we may adopt we will fail
to check the price increase in future
because the checking of price increase
will require an absolutely alterna-
tive policy. We know wages in India
are about the minimum level and not
reven fair wages are given to the
worlcers. Nearly all the trade unions
"in ‘the country have demanded full
neutralisation of the increase in the
cost of living index. At such a time
if there is freeze in wages, it will
mean that we will be putting the
workers and the middle-class em-
ployees almost at starvation level.

It has been pointed out by the
Swatan‘ra Party spokesman that pro-
ductivity must be related to the
wages paid. Such a thing may be
suitable for advanced countries where
high wages are paid to workers, but
it cannot be applied to India, where
in spite of the gains made during the
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last 20 years, the worker is still get-
ting a wage which is at a minimum
leve]l and which is being siphoned off
by higher prices going to the pockets
of indus.rialsts,

We are proud of this concession
which the Indian worker has won
after protracted fight, namely, link-
ing of wages and DA with cost of

living.  Freezing that concession
would be a retrograde step. It will
mean, whatever progressive aspec.s

in the Indian labour laws, that will
be eliminated. The example of UK
is pointed out where wage-freeze and
income-freeze policy has been pur-
sued. The position in UK is comple-
tely different. There the worker gets
a wage, which is not a minimum
wsge, but which is a higher wage.
Any freezing of that wage does not
depreciate his standard of living at
that given moment of time, But
the Indian worker cannot be compa-
red with the UK worker. Even in
UK there has been a tremendou; op-
position to their wage policy. We
know one of the trade union leaders
resigned from the Government, there.
I had been abroad and I saw that
the British trade union movement
demanded from the British parlia-
mentarians that those who were elec-
ted with the help of the British Trade
Union Gongress must be faithful to
the working class.

We are having jnflations, food short-
age and recession. Over and above
this, if we have a wage-freeze you
can imagine what will be the picture
of this country. This must be taken
seriously, that the most organised
sertion of the Indian public, the
working class and the middle-class
employees will never accept this. T
do not think my hon, friends on that
side are giving a threat to the Govern-
ment, because it will not be possible
for t to con'rol the working class.
Afte ving won this concession of
linking DA with the cost of living
after fighting for 20 years, I do not
think the working class will accept
this wage-freeze. Any trade union
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worker, worth his name, either on
this side or that, wi.l find it impossi-
ble to satisfy the working class if this
is done,

Therefore, Sir, 1 congratulate our
hon. friend, the hon. Member over
there, who has given this opportunity
to us, for having broight forward
this resolution, so that the Finance
Ministry may know the opinion of a
large section of this hon. House.

It has been said by one hon, Mem-
ber on that side that our panacea for
all evils is the rains. Tp them the
panacea for all the evils of this coun-
try is that we should cut down
Bokaro, we should cut down the pub-
lic sector, we should jeopardise all
developmen: in our country and we
should hand over this country to
heavy foreign investment. Sir, if an
alternate policy is pecesasry; the al-
ternate policy can only be that we
have to produce consumer goods in
the public secior so that cheaper con-
sumer goods would be available; the
alternate policy can be to control the
prices at least of basic essential com-
modities; the alternate policy can be
to nationalise banks, to nationalise
export-import trade, to nationalise
general insurance, to hit back and
break. this hidden sector of gur ece-

Shri N. C. Chatterjee (Burdwan):
Sir, you and I come from Bengal and
we are deeply perturbed over what
is happening in Naxalbari. That is
a difficult area from the strategie
point of view and a very sensitive
area. In that area both democracy
and stable government were in peril.
But, Sir, the greater danger is the
riging spiral of prices of essential
commodities in West Bengsal and other
places. How to check that? Unless
you check that, I think this talk of
wage freeze is gbeolute moonshine and
it is not proper. The pther day, Shri-
mati Sucheta Kripalani delivered =
wvery thoughtful speech. She strongly
oppused wage freéere. She very per-
tinently pointed out what is the nrean-
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ing of wage freeze. Unless there ia
price freeze, unless you can control
the rising spiral of prites, it is abso-
lutely absurd to talk of wage freeze,
it will b= really adding insuli to
injury and doing great injustice to.
the low-paid staff both in the Govern-
ment departments and also in the
industrial ' sector. Theréfore, i. is
clear that responsib’e men are also
opposing it apart from ordinary trade
unions.

Even after passing the Finance Bill
we have got to tackle this problem.
We are happy that this resolution has
been moved al a very opportune mo-
ment when we should fix our atten-
tion on this serious problem. Why
are we saying that this wage freeze
which has becn passed at the Con-
ference of Chief Ministers is not
giving a correct lead to India? Why
are we opposing it? We are opposing
it on this ground that really the real
wages have gone down although no-
minal wages have gone up, Rs, 58
was the salary that the lowest paid
man in a government department got.
Today he gets Rs. 128,

An hon, Member: Rs. 117. °*

Shri N. C, Chatterjee: I was told
it was Rs. 123. Whether it js Rs. 123
or Rs, 117, it does not matter., But
does he get what he used to get in
1947 for Rs. 557 He does not. There-
fore, it is really a question of not
merely squeezing out or giving this
cash wages freese. What about th-
real wages? I think Shri Banerjee
was very indignant and he shouted
for the poor paid staff. Why? Be-
cause they are not getting even the
minimum which they used to get on
the salary they used to earn in 1947.
You have raised the salary from Rs.
55 to 123 or 117—a little over 100 per
cent. But you know the basic index
of price from 100 has become 289.

Three times the price index has gnne
up and your wages have gone up
only 100 per cent or a little more
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than that. The resu.t is that the
poorly paid s.aff is suffering inten-
sely.

Sir, 1 had the privilege to appear
before Mr. Justice Gajendragadkar
when he was a Judge of the Supreme
«Court, also when he was a Judge of
the Bombay High Court and also
when he was the Chief Justice of
India for many years, You could
not get a more sympathetic Judge;
industry, specially labour, could not
.get a more sympathetic Judge than
Mr. Justice Gajendragadkar. Actually,
he used to plead even when on the
Bench for socio-economic justice, He
specially used to go out of his way
to help poor downtrodden labour.
'Tha' was his outlook. With that out-
look what has he recommended?

My hon. friend, Shri Banerjee, has
given you the figures, He has recom-
mended 90 per cent neutralisation
only for people who are getting from
Rs, 70 to Rs. 109 and only 70 per cent
‘neutralisation for people getting Rs.
110 to Rs. 180. What we are pleading
is that it is really too low. But it will
be unfair to sabotage this Gajendra-
gadkar Commission Report. Actually
jpeople getting Rs, 70 to Rs. 180—the
so-called middle class—are really the
starving people, men with a family,
with children to educate, paying doc-
tors' bills and other things.

What is Rs. 180 now-a-days? With
the spiral going up it is absolutely
-essential that at” least the -Gajendra-
gadkar Commission Report should be
implemented without any delay. Fran-
ly speaking, it is even worse from
‘the worker’s point of view than Jus-
‘tice Jagannatha Das Commission Re-
port. He gave a little more neutrali-
sation. 1 am not pleading for cent
per cent neutralisation in every case.
‘That is not possible, I know. But you
must have some relation between the
nominal wage and the real wage.
When the splral steadlly goes up,
what is the good of saylng wage
freezsT .
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First of all please have price freeze
and then talk of wage freeze. If you
cannot secure that, if you cannot con-
trol black many, if you cannot control
the banks giving out money accord-
ing to the dictates of big capital, it is
no good merely saying wage freeze.
That will no. be proper. That will
not be desirable. That will be thorou-

ghly unfair., That will be discrimina-
tion.

1643 hrs,

[Mr. Seeaker in the Chair.]

Mr Justice Gajendragadkar has also
remarked very pertinently that you
must secure price stability before you
have anything else. We must secure
that before we talk of wage freeze.
Unless you have that basic factor of
price stability, it will be absolutely
useless, a bit dangerous, thoroughly
unfair and inhuman to talk of wage
freeze because that will be really
hitting the poor people harder,

1 know, Mr. Wilson, the British
Premier, has said about wage freeze.
But what is the good of quoting the
British Premier in this House? They
are talking of real wages. It is not
nominal wages they are talking of.
There is ndo discrepancy between no-
minal wages and real wages there.
There is no price gpiral like this
there. Of course, prices have risen
but the condition there is basically
different. Therefore when he says “I
will not allow any wage increase un-
less there is efficiency increase, unless
1 see that they contribute more, un-
less I find that industry and labour
are doing their duty; I am thoroughly
against it”. it is different. I say that
that is not the standard which can be
applied here. Our perspective shoul
be different. *

When I went to the Finance Minis-
ter the other day leading the dele:
gation on behalf of the Supreme
Court Bar, he told me, “Mr; Chat-
terjee, I never change; therefore, I
am not golng to respond to Yyour
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appeal to cut out this 22 per cent
cut at source for every professional
fee”. You know, Sir, in the Fin-
ance Bill there was a provision with
regard to lawyers, doctors, archi-
tects, engineers, accountants and all
professional men that there will be
a 22 per cent cut at the very source
in rspect of every payment of fees.
We pointed out that it was wrong.
[ am very happy to say that al-
though he told me that he seldom
<hanges and although he has a re-
putation for rigidity and also obdu-
racy, the Finance Minister has dele-
ted that clause to the great relief of
all professional men throughout
India—not merely Supreme Court
lawyers, not only men of law but all
doctors, engineers, accountants,
<chartered accountants etc. He hus
done the right thing. I hope, he will
give up his rigidity—Government will
give up its obdurate attitude with re-
gard to wage freeze, Tackle it pro-
perly; look at it from proper pers-
pective,. What are they demand-
ding? Are they demanding some-
thing more? No. They are only
saying, “Give us what we used to
get before; give us that stuff which
we used to get before independence.”
‘The prices have gone up. You can-
not contro] them. Pathetic incom-
petence and inefficiency in controll-
ing the rise in prices is the real trou-
ble. It is 3 humane question. It is
not a question of pampering them:
It is a question of giving them the
barest minimum.

1 think _ this Resolution demands
the support of all sections of the
House irrespective of parties or
groups or other party loyalties. 1
hope the hon. Minister will also give
us some hope that the Gajendragad-
kar Commisison’s Report will be im-
plemented and that 90 per cent
neutralisation shall be available not
merely to people upto Rs. 100 per
month but also up Rs, 180 which
will mean some relief to the poor
people, the oppressed middle-class
people, who are suffering very badly
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from this terrible rise in prices of
essential commodities,

o vaere fwg (Craw) ;o wRT
qMEE, A [T grow & wwy &
# 3aaT g6 T g6 ¢ AT F arkz wo
g T 0w 2w ¥ wdw At g
/e & [T g, i Road AT
&t S syl i wi g
w1 7 a1 g, 4y fer ag & fam
t g am W F Al Wl | e
wgMTE, TEA Ay wgarE, wATA qETE
WY gt qIET qTwATE, CAT awy FAwr
UF-OF g & e gF A @ At
TR d W AU e e
G W, THqE O qniiw & i
T Jo Flo dlo Y, M@ gEw A ),
T for a@ & woft foreft Tk
7T ¢ 77 oF qdY W1y & fr o gEw
srat & at faer wiv s & W
& A G A6 TG W T §
T S qerwdr 1 i gagi
WAz Ffrr § day o e
fieeft & 1 Wt v o o & Fr
g & | A g fawrr ¥ o
am A A R 2T oF W ¥ Wy
*Y o T | wTEr IawT fardar
U saet faaeft, @or e gEer
et | s ag @ «off arar | &
godt X *T aTF ¥ Aoy A §
g fordrar®t & anq €7 T Y @
gfe:

qrar T 3w wagx i ara
TEEREET AT A q1A AT 0

AT AT AW ¢ IWET cqTAT ALY qF
T § | ER WY BT T oA AW
T a1 JEW A | WTIRY §W GO
W A AW Y gy W g g
g wOwEr § 1 qg A AT qErEiE
g & oy g g ar fw o vegqe
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T W TROF ERT % 9
zH zA sifeadt W T g
wi%E A1 W qW WA H AFT A9
Fraft Tt w o 2wy § A faw o
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IFT F FIA AT A7 ¥ ww ¥ @
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' w1 Tafy rRwmewT e
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qET I Y | A AVT B qAvQAT
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9z FIATE | woAw A F A A waw
wa § AfeT ag AT o § o A
war & | g ¥ ew g e T
o awe @ | ord F ey
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WY oY B FATE FIAX § 1 WA
ARET &I FIE FIT Y WHIA 7T
oI 7 EYAT F F 1 AT AR FASER
T AT F TgHET TET 0
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g T wré g Wewe F v
AT & ag vz g g 5 A
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mat § srm oAg WA o Afew
I A 7 Qg g § 5 owwe
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L W § TAE! TWA U I ATEATE
81 IA% FCH wre fam Wi

ox It i qr F oAt 7 ¥
wET AT E 1 W qNT fEoge
AT A w7t 1 wE v @ A wfag
g o & wiwi wv @ owrEl & aga
LY g ¥ 1 xaw Afn AT A oW
w § oy w1 fgaw wgt W @
agr wrt famt w7 fors o AT-ETY
w1 § e gfe & & qorn wgen
T wiet 7 85 wforwr gl 08 § g
|, Aam-feam wmw w1 fos &
FT @ g MR 7y Ia@ wT O,
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QT | I FOC 20—25 FUE FFa §,
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Zrq AEA ¥ AfwT 7z A8 AT | T

UF T g aAer @ @ R
frasy @A &1 70 foaman, amaf
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AT wTE & WEAT @y AT §

ar & surar Zgw A AY g7 9g WG,
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@, Afe foar § ga & & g0t

arfz w7 § WiT mEe ¥ wdhw

Fon WA f f osedr M
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17 hm

Shri Shiva

Mr, Speaker: Now,
Chandra Jha.

Bhri Shri Chand Goel (Chandi-
garh): May I submit that the Jan
Sangh group in not being given any
time?

Mr, Speaker Their chance also will
come. Hon. Members would speak
one after the other, We should not
forget the back-benchers also. JLet
us give some chance to them In these
debates at least.

Shri 8. Kandappan
also want to speak.

(Mittur): 1

Mr. Speaker: Yes, his name is also
there. All the names are in the
list before me. :

o faa w A7 (AgEt) @ wsw
WEIRT, ¢ 1 W AW AX FA ¥
simim @i @
ITTF & WA Fr yfa & faers

2?1 3g & g fr afeargd fare
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Tyt W AT AT W R W v G
AT IH F TAIAT F U 7T FWAT
qer | wfee 7o g gor & 97 w1
@TEAT g W1 I K gEEa ©1 @
g9 | TWfeC a7 W@ 9% AE awdr
g o gz wfafwmady am & 1 &
g & fom aink & femgeams & Sy
¥ W 97 7@ § W W wT F o
e, *rz wiw fofan wqar & ot o
& AIG-ATY OFA KT ATETE WY qgAT
afgd 1+ fra wmqma 4 gz wgme
Tt @, ot =T T g, v A
fafan agd) ¢ ot wqo ® Ay
agir afgl mfs sgmé & war -
ZHTET & T 1 I F SrET =747 ey
T 970 €9 &) igAw e g wfgo
gfae & agmw fs 9 &7 g
i §LATA g e § 9w F fAo wee-
T wfawr 1 o fawfor § I
ATFTT AT §4F &0 A6 IT &
WA @ 9 T FH T 0T qg A
WeIa qaA 7w @ 99 w1 mfew &
|G U AT (8 T AT ¢
fs w0 a0% N wa st fegeama F

Lakshmilcmthamma
(Khammam): I think the Resolution
of the hon. Mover has the support of
the entirc House, as seen from the
speecheg made on this*side as well as
the other,

I myself come from an industrial
area where there are thousands of
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industrial workers engaged in coal
fields, They write to me so many
times about implementation of the
Coal wage Board's recomendations,
improvement of their service condi-
tions and so on. 1 was happy the
other day to learn that Government
have accepted the Coal wage Board
recommendations.

So I was wondering how these two
things could be there at the gsame
time, On the one hand, we read in
the papers about wage freeze., On the
sther, we sec that Government are
giving sympathetic consideration to
the question of improving the service
conditions of the workers. But this
fear should be allayed. I hope the
hon., Minister in his reply will allay
the apprehensions of members on this
subject,

The Government has always been
smpathetic towards the labourers. In
this House we passed the bonus Bill
during the lasy Parliament, and it has.
benefited thousands of workers in
this country. Similarly, the Govern-
ment also appointed the Gajendragad-
kar Commisison. In view of all this,
this fear need not exist, and even
if there is any such thing, it should
be a sacrifice on the part of every-
body in the country, not only by the:
wage-earners or officials drawing
small salaries.

We know that, as il is, they live in:
an insecure condition, Whether it is
the Government servant or the wage-
earncr, they have to provide for the:
food of their families, for themselves,
for their children, clothing, education
etc, and it is a very miserable plight
sometimes with tle low purchasing
power in their hands and the rise in
priczs about which the hon. members
are all perturbed, everybody is per-
turbed. Though o certain amount of’
price yise is expected: in a developing
und planned economy where assets are
generated the rise in prices has been»
greater than was supposed to take
place in the circumstances.

= m—
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Hon. mombers have referred to chec-
king prices. 1 feel there can be no
single panacea or short cut to check
rising prices. It appears to me that
the fiscal measures followed by the
Guvernment should also be followed
by a disciplined economic activity in
the community itself in order to keep
prices down. Lxpericnce has shown
thit neither an all-government ma-
chinery nor the professional co-ope-
rators can take charge of the res-
pcusibility of distribution. It cannot
also be left entively in the hands of
traders whose motive is profit and
more profit. A wmachinery should be so
devised that the consumer has the
largest stake in th® distributions it-
self.

There can be no short cut to price
stability. The concsumerg themselves
have to take up the responsibility of
distribution of essential commodities
at fair price shops. The Government
-should subsidise ventures and make
them viable.

There are several non-officia] bodias
which are doing educational and hu-
manitarian work with service motive
-only. Such bodies should now be en-
couraged to take part, and with the
co-operation of the people, be enabled
to take up the economic activity, par-
‘ticularly in the fleld of distribution so
that efficient and honest persons from
‘the society are drafteqd into these eco-
nomic activities.

The idea may appear strange, but
there is no reason why these bodies
should not take interest in this acti-
vity which is in dire need of their
participation torday.

The methoi . running the stores
elther by office-- «f the Government,
or in the alt_ria'ive, leaving it en-
tirely to private ini‘iztive, should stop.
“We should not h» Afraid of failures in
this great venturs of bringing econo-
mic activity to the door of the people
and make them pariicipate in it. There
‘is just ng other er-live way of con-
wrolling prices,
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Because of the rise in prices, the
employees are justified in asking for
an increase in dearness allowance,
bu! evepn befor. the gnnouncement of
the increase in deurniess allowance,
the prices go up further. So, how ase
the people benefited by this period in-
creas: in dearness allowance. So,
this vicious cir:le has to be stopped
at some place. The beneficiaries
themselves have to be persuaded teo
participate in g scheme calculated to
ensure timely and efficient distribu-
tior of essential commodities to them-
selves. The amount spent on increa-
sed dearness allowance could easily
be utilised for subsidising the activity
of checking the rise in prices. This
requires a well conceived gcheme and
the will to co-operate and do hard
work with a positive outlook. It we
cannot accept the challenge now when
can we accept it? How long is the
country going to rush towards disas-
ter. It is time we accepted the chal-
lenge and went ahead with the right
remredy.

There is another point which needs
mention here. In organising economic
activity there appears to be some con-
flict between different sections of our
people who are engaged in this. This
need not be so. For instance we feel
tnere is a conflicy between the trader,
co-operator and the consumer. There
need not exist this conflict. We have
accepted mixed economy as our aim
and we should take steps to bring
results to the. people and check the

price rise.

o prems aw (94 faaer) .
wayw wERT, usEd afg ov sigag
Fara ¥ gerE & & godr 67 w3
o= & Ay fadty gwar £ 1w W
oftfeafa # T8 gum o7 9RE FTAT
ayrey @ off Ear wofr € waw
grr 1 i fax ofvfigiagt & s
aqr Ar-gTTd Wl ITAT sy
% #19 $7% ay wHAd arew fak
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T W9 I AT AR ¥ A
i g faeet ¥ oF wamw fen
qT | 125 ®F qF FI7 9T AAGD
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¥ FAT AT 250 WA TF g 4T 7A-
FO T AT ART T GET A T WY
250 ¥ 500 9 IF AAGH AT AT
ar ary YT w1 A 9 F A}
7 5q 701 71 9w feafy 7 wiw
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o9 gAA I AW F o1 T 997 fr
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X IA% ATHA I qa I FI €
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g W FF o fvo sqg FA E, q=91
FY et o< fovaen =g v & s W
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g AT FT WIHES GWT WG 125 To
¥ %% qq9 a1 qAGL 94 A A A
T & #g1 5 gw fem wee & 9w 99
TR BE ) qa37 Fg@imnfe 4
el et 3@ § A o s f
w1 ®t qF BefF T X E, I H
@A & oA faend § W 9@ # fan
1638 (Ai)LS—12,
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¥ wfers wogdy wfr st fgd dfer
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fer W ag T ¥ owww R
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& wrer ¥ aody aga & w9 & | K Fgw
fe g8 oo o AN A AT 1947
¥ ff vl fed ) w A arwfw
gear g% ST ThEd 1938 F wiwA
1938 & WIE F71 4T T WA WA w7
§, arx feafy sar & 1w faelt &
feaftr ag & fe wr ¥ w9 fope firerd
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wifqw feafey Y famr & @Y 9% wo
WYt AT e | gATT 3w qga qw
W T TR EWE g gIgIan
whte ST org T AT St # Ay
ror ke A U A A W AW A
e, Tt ot @ § i av
IC FHY 92 FTUT WY F X AW w7

JULY 28, 1967

Policy (Res.) 14688

AT =T 9T | Ay

qadr Y, By wfz #T &% ff g F
wTfier a7 | 3% ¥ A2 gy 2 i gw Aw
# qrafses wrdfame ot ar & g
FWA T | 7q AT & g€ I F A% CA-
faza wisfaee #t qsar wacg grré st
WETE A R o Fwren 3w w1 o
et | % aga wewT yAw Aw A wwaT
qr | wfeT W 52 a1 53 FAW &
wAT & | BT UF Helt 9T 9T @HAI
grar § | wur wa ¥ dwefiwe g d
A1 HATE AT FOAT G AT g | I
#Y Te@AAeT 9, @ Wil 9T 4r§
QT Y TR | g O Al
e Eat &1 1947 § gl g7 T@HIH
18 AR gAT FX ¥ @@t Wror qAH
Fwarar AR 1 T e ARl
forh =& gom %7 7 a7 ArA 3T Y wwA
ofte FUrRT | W@ vARE dRed
fard 349 ST ¥ At wre I A g
115 ¥ Y samar g | st fecdt gy
70 @ FW & T@H WA IT Y weaw
300 @ WY FTT Y | 9T WET P aw
167 §RT FT ¥ JgF T I¥ Y HeAT
500 & ¥07 ¢ | wAvnfET =,
gt e wfieed fas 300 gom w4 9,
OF WIAE I T HSAT 1000 F FATE |
T THT ¥ O HT G AR
TN Y W F el e
w £ F Fforer @ Frow @
T T wogd ¥ 9 v o @ ¥
T WIAT T FTE K, qUF TT 9T Y
T FT RN TG AT TE A T
¥ o R wifed e s 3w &Y svfees
feafty =t S #¥ | Forr st ¥ Ry
TUR R IR g 2w
wiias feafdr, ag orw ar & fir, s
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frgag &3 foraht aec e A §
I/ FT A9 wAT TE FT e §
& wwwar g i qom G geme 97 e
5 & fau a9 B9 £ w9 § T
AAF & w9 A fat & fawre wear
STfEd | W W9 & Ty WY W
g feet @ € & 1 & g g fie
WA,  Wrarsl W gEd wnewe
TogEl WY 1938 ®T ®iwal ®Y AYETC
wr wT s fradY afg gt ¢, e ey gfee
# wy gu oW A fet & sl
Ty |

&7 w1 & wre & ww guwr w1 fe
Tt # gfg ot wfoww w7, fadw
T g |

Shri 8. Kundu (Balasore): This is
an important matter. I also want to
speak on this.

Shri 8, M. Banerjee: I do not think
Government has made up its mind
on this. If this discussion is conti-
nued on the next day, by that.time
the Cabinet meeting would have been
held and Government would have
taken a decision also. So, this should
be continued on the next day also.

Mr, Speaker: I find that many
members on both sides want to speak.
At 5-30 we will take up the half-hour
discussion. Let this be continued
next time,

Shri S. Kandappan (Mittur): 8ir,
in support of the resclution that we
are now discussing, I would like to
make some observations based on
certain obvious facts, without enter-
ing into statistics and figures. Ilam
not an economist nor an expert in
fiscal matters, but there are certain
obvious things that we cannot escape
recognizing while considering wage
or price freeze. We are told that a
gertain amount of inflation is bound
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to oceur in a developing economy.
But this kind of let-loose inflation,
after the five year plans have come
to stay in our country, is something
unheard of in the history of develop-
ing nations in the world, barring one
or two countries,

The crux of the matter is, our eco-
nomy is in a fix and the real malady
that damages the economic health of
the country—the villain of the piece —
is the price rise, We all know that
the price index is spiralling high
and there is no check on it. Actually,
after independence, all these 20
years, Government at no time were
able to check prices. They were
pleading helplessness, being pathetlc
spectators to the currents and cross-
currents of our economy and they
were not able to do practically any-
thing about it. On the top of this
chaotic situation, this loose and irres-
ponsible talk of freeze in wages is
rather amazing.

~ Mr. Speaker: It is now 5.30. We
‘have to take up the half-hour dis-
cussion. 1 hope the hon. Minister
would have no objection if this dis-
cusdion Is postponed to mnext Friday,
because many hon. Members want to
participate in this.

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant):
Sir, 1 am entirely in your hands.

Mr, Speaker: Therefore, we will
continue this discusison next time
and Shri Kandappan will also conti-
nue his speech next time.

Shri Indrajit Gupta (Alipore): Sir,
the time allotted was two hours. I
suggest that it may be extended by
an hour.

Mr. Speaker: We will extend it
one hour more. I hope the Min-
ister will have no objection.

Shri K, ©. Pant: I have no objec-
tion.
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17.32 hrs.

*SANGEET NATAK AKADEMI AND
SAHITYA AKADEMI

Mr. Speaker: Dr. Ram Manchar
Lohia may raise the half-an-hour dis-
cussion.

oft gre oy (feeet 6w 0
WEIW WERY, 4T WTE Wi} | &
fra wom wmgat g & s gue
g wal o ¥ ag avan far a1 fe ag
Eq FAW F AT H @I T | W9 3T
gz faued | T AW
s & ATt ¥ dow wae ug } fw
IH ® " A aw @i fa wroor
& e F fagr @ | AR 9T agw
g % agh oT o wiew odwwr
T a1, T T g |

Mr. Speaker: 1 have called Dr.
Lohia to raise the discussion.

oft wae wrer e wT & Y g
grrr fe qer sAw s £ fan
firet w1er g s e mr 0 A

Mr. Speaker: I am not aware of
it,

Shri Knwar Lal Gupta: You can
ask the Home Minister to make a
statement.

Mr. Speaker: No please,

ot AT W QX WEH TG,
gt OF AT W TR w1 g
8, TTew BT w1 AT TET ¢ ) /R
T WY ZTew At et

Mr. Speaker: I cannot help it. I
cannot ask any Minister, any minute,
to make a statement.

*Half-an- Hour Discussion.



